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The Lok Sabha met at seventeen 
minutes past Twelve of the Clock.

[M r  Si’tAKtK in the Chair I

DEATH OF SHRI R K SIDHVA

Mr Speaker: I have to inform the 
llou->i' of the sad demise of S h n  R 
K Sidhva, who passed away in Bom
bay on the 28th December, 1957, at 
the age of 75 after a shoit illness

Shri Sidhva was a Member of the 
Constituent Assembly of India and the 
iJio\ l’sioual Pailiamcnt Ht was also 
Union Mmisttr of State for Home 
Affans in 1951*52

I am suie the House will join with 
me in conveying out condolences to 
the family of Shn Sidhva

The House may stand m silence for 
a minutt to txpiess its sorrow

The Members then stood m silence for 
one minute

MOTIONS FOR ADJOURNMENT
S t r ik e  b y  w o r k e r s  o* D e l h i  S t a t e  

E l e c t r ic it y  B oard

Mr. Speaker: I have received no
tices of seveial adjournment motions 
for this day One Situation aiising 
out of strike by woikers of Delhi 
State Electricity Board since 7th Feb
ruary 1958 This was by Shri Tan- 
gamani and Shn Pamgrahi Another 
by Shn Hem Barua relating to the
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same matter. Situation arising out of 
the strike resorted to by the workers 
of the State Electricity Board, Delhi, 
due to the failure of the authorities 
of the Board to accord recognition of 
the workers’ Umon and to re-instate in 
work Lakshmi Narain, a dismissed em
ployee of the Board I will certainly 
not allow an adjournment motion to 
be brought here and I would have re
jected it straightaway if it were only 
a case of a dismissed employee. We 
are not sitting m judgment noi can 
we dispose of a case relating to a 
dismissed employee here If so, we 
will have to get along with 400 
million empioji.es here

As regards the strike m question, I 
would like to know what the present 
situation is

Shri Tangamani < Madurai): The 
point is this The strike notice was 
given and the period ended on the 
7th Sinci the 7th, more than 1000 
woikers are on strike My purpose 
in giving the strike notice was

Mr. Speaker: Adjournment motion.

Shri Tangamam: adjournment
motion w»as, if the strike is allowed to 
spread, it is likely to affect the city 
also It is not only a question of re
instatement of the employee. There is 
also the question of recognition of the 
Union and reduction in grades of the 
supervisory staff also Many workers 
are also on hunger strike In view of 
its importance, I thought, unless some 
negotiations started and the matter is 
settled, it may develop into a strike 
which will affect the power house also. 
So far, it has not affected the power
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[Shri Tangamani] 
house. If the power house is affected, 
it may considerably deteriorate and 
dislocate the services also.

The Minister of Irrigation and Power 
(Shri S. K. Patti): Mr. Speaker, there 
is no ground for such an adjournment 
motion. I will, with your permis
sion .........

Mr. Speaker: What is the present 
situation?

Shri S. K. Pa til: The present situ
ation is that out of 3200 employees, 
somewhere about 400 are on strike. 
Supply continues to be given. We do 
not expect any danger whatsoever. 
The strike has been declared illegal. 
Apart from many other reasons, the 
main reason, as you ruled it out now, 
is the re-instatement of a particular 
employee. Another, of which men
tion has been made, is the recognition 
of a Union. There have been several 
unions and under our own statute, 
there are certain conditions which 
have got to be fulfilled when a union 
has to be recognised. When these 
processes were under way, the wor
kers took the law into their own 
hands. When the strike is withdrawn 
and the normal conditions are restor
ed, there will be tune enough to have 
these processes continued again, so 
that it will be seen whether the union 
which is just complaining in the matter 
does get recognition or not. There
fore, I see no reason why this matter 
should be brought before the House in 
the form of an adjournment motion. I 
oppose this adjournment motion.

Mr. Speaker: The hon. Minister has 
made a statement. So far as an indivi
dual is concerned, I have already said 
that that could not form the subject 
matter of any adjournment motion 
here. Regarding the other question, 
recognition or non-recognition of a 
union, not only with respect to work
ers who are engaged in the production 
and supply of electricity, but again 
and again this matter comes up in 
some form or other regarding recogni
tions of trade unions amongst the 
various Railways. The Government 
is adopting a particular policy. There
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are ample opportunities before the 
House to urge on the Government to 
revise its policy if so desired. Indivi
dual application of a particular Union 
cannot be the subject matter of an 
adjournment motion here. I am not 
called upon to give my consent to 
either the one or the other adjourn
ment motion. They are rejected.

P ro po sed  s t r ik e  b v  D e l h i  t e a c h e r s

Mr. Speaker: There is an adjourn
ment motion: Grave situation arising 
out of the impending strike of 15000 
teachers. I am not allowing it for the 
reason that I have given permission 
to the hon. Minister to make a state
ment regarding this. It will come up. 
Therefore, permission is not granted 
for moving this adjournment motion.
P roposed  n o n - c o - o p e r a t io n  b y  L.I.C

EMPLOYEES

Mr. Speaker: Explosive situation
consequent on the proposed non-co- 
operation by L.I.C. employees—let 
them put into action—explosive situa
tion consequent upon the proposal of 
somebody over the question of the 
categorisation scheme and the non-ful
filment by the Government of the 
demand for an Inquiry Committee to 
report on the working.. .

I wonder whether this can form 
the subject matter of an adjournment 
motion There are always employees 
unless the Government is called upon 
to give up the role of an employer 
altogether. So long as it continues, 
there will be some difference. If 
every difference is brought here and 
we have to decide it instead of the 
Government deciding, I am not pre
pared to put the responsibility of 
deciding individual cases, whether it 
ought to be accepted or not, on the 
shoulders of the House here. It will 
involve a decision regarding the 
matter and going into details.

Shri Hem Barua (Gauhati): This is 
an important matter, because the life 
Insurance Corporation employees are 
making two demands. Firstly, there is 
the categorisation scheme which
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workers, and at the same time by 
categorising them, they suffer a finan
cial loss. I have seen the order of the 
Finance Ministry, and they have said: 
“ . .in the interests of the Corporation 
and its policyholders a reduction in 
the remuneration payable and a revi
sion of the other terms and conditions 
applicable to the classes of employees 
aforesaid are called for;”

They are going to revise the pay* 
scales of these employees, and that is 
going to affect them; and there is the 
categorisation scheme that is going to 
inflict a huge financial loss on these 
people. At the same time, it might 
go to the extent of terminating their 
services. This is one thing.

Mr. Speaker: 1 am sure some people 
will be hit, some people will not be 
hit. So far as the particular financial 
loss is concerned, shall we go into this 
matter? It is likely to cause financial 
loss, therefore it is likely to create an 
explosive situation, it is likely to lead 
to a strike and so on and so forth. I 
have never hesitated to give opportu
nity to Members here to bring matters 
to the notice of the House and the 
Government for taking proper action 
in particular matters which are of 
great importance, but 1 do not think 
that an adjournment motion is the 
proper procedure.

So far as these employees, their 
scales of pay etc., are concerned, I 
think in the last session Shri Sadhan 
Gupta or somebody else made some 
reference to this, and we allotted some 
time—I am not clear in my mind— 
but if it is such a serious matter and 
of great importance, I will look into 
it. Hon. Members may try to have 
some time for discussion. I will 
consider that. So far as the adjourn
ment motion.........

Shri Hem B aru : There is another 
point.

Mr. Speaker: I have heard sufficient
ly about it  This adjournment motion 
is not the proper method. I reject 
that motion—not that I am not going 
to allow discussion on it. In case it is
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a matter of importance, later on I shall 
consider.

I have got so many adjournment 
motions. (Laughter).

Raja Mahendra Pratap (Mathura): 
I beg to say there should be no 
laughter when there is such a serious 
question as an adjournment motion.

Mr. Speaker: I agree with the hon. 
Member that there ought not to be 
laughter in all cases.

There are one or two other adjourn
ment motions. I will consider them, 
and if I do not give my consent, I will 
inform the hon. Members, and if I feel 
that I want some elucidation from any 
hon. Member, I will bring it up before 
the House tomorrow.

PRESIDENT’S ADDRESS 
Secretary: I beg to lay on the Table 

a copy of the President's Address to 
both Houses of Parliament assembled 
together on the 10th February, 1958. 

Presidents Address

Tpsprfir : s s *
a *  *ft

•FT ^rT*T?T

* I
Tsrrffa ifrsm 

5fT $  I % T  far *IT T
sit#  t % fetor apr

wrfav sr*rc*rr urcSf

^  wft & * n :—
" f i R  T T  $  ^  f T O  fipiTT I

m i  | fa

sp t %  <re a f f o r  *tt
^  VfffV 

y t f f i W W  * T  ?T«TT *1T F T F f r




